SPECIAL BENCH (FOR BENCH-II)

NATIONAL COMPANY LAW TRIBUNAL

KOLKATA BENCH
KOLKATA

CP(IB)No.1472/KB/2018
CA(IB)No.1474/KB/2019

Present: 1.Hon'ble Member, Shri Venkata Subba Rao (J)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 13'" November 2019, 10:30 A.M

Name of the Company

Uem India Pvt. Ltd. V's. Bengal Chemicals & Pharmaceuticals Ltd.

Under Section 9 IBC
SL Name & Designation of Authorized Avsesing b bt of Signature with
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Daily order dated 13.11.2019

101. CP(IB)No.1472/KB/2018
CA(IB)N0.1474/KB/2019- Uem India Pvt. Ltd. Vs. Bengal Chemicals & Pharmaceuticals Ltd.

ORDER
Advocates appearing on both sides are present. Ld. IRP in person is present.

CA(IB)No0.1474/KB/2019 is filed for setting aside the CIRP order passed
by this Bench in CP(IB)N0.1472/KB/2019 vide order dated 15t November, 2019
on the ground that matter is settled in between the parties and entire amount
has been paid to the Operational Creditor. Operational Creditor has no
objection to this. In view of this, CA(IB)No0.1474/KB/2019 is allowed and the
main Company Petition stands disposed of.

The Ld. IRP requested for passing appropriate order of payment of her fees.
It appears an initial amount of Rs. 1,00,000/- (Rupees One Lakh Only) has
been paid to the IRP which was not yet accounted for by the IRP by producing
the necessary proof of expenditure. The Ld. IRP is directed to file appropriate
application for payment of remaining fee, if any, after submitting relevant
proofs of expenditure.
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H.V. Subba Rao

Member (Judicial)



